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Here she was provided with a

shirtbyaconstableandaTahmad
by herrelative.

(4) Smt,UshaDhimanineatoregis-
tercomplaintbutherF.!.R.was
notwritten downby P. S. sadar
Bazar Instead, she was sentto
P.S. Rampurwhere she weille-
gally detainedupto28May 1993.
She was senttojail onthe same
day. Shewas released onbailon
31May, 1991.

(5) Althoughthe District Magistrate
hadinstructed the SSPtoregis-
terthe FIIR, the police did notdo
sountil28May, 1993.

The State Govemment hastaken thefollow-
ingactioninthiscase :—

(1), The District Magistrate,
Saharanpur, has since been
transferred.

(2) TheD.M./S.S.P. Saharanpur
have been askedto furnishtheir
explanation'for notreportingthe
matter intime to the State Gov-
emmentandfornottakingprompt
action.

(3) Directions havebeenissuedto
take stringentaction againstthe
culprits.

(4) Twosub—inspectorshavebeen
suspended andtwo othres along
withone headconstableandone
constable have beentransferred
from the district.

(5) Adequatesecurityarrangements
have been madeto protect S;:nt
UspaDhiman. - '
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Sutlej—YamunaLink Canal Project

900. SHRIMADAN LAL KHURANA !
SHRI NARAIN SINGH
CHAUDHARY :

Will the MINISTER OF WATER RE-
SOURCESbe pleasedtostate:

(a) whenwas the Sutlej—YamunmaLink
Canal Project Started;

(b) the names of the beneficiary States;

(c)whetherthe canal has been completed
and objectives achieved;

(d)if not, the reasons therefor:

(e) the time‘by which 1t is likely to be
completed; and

(f) the amount spentby the Union Govem-
ment overthe projectsofar ?

THEMINISTEROF STATE INTHE MIN-
ISTRY URBAN DEVELOPMENT AND
MINISTR OF STATE IN THE MINISTRY OF
WATER.RESOURCES (SHRI P. K.
THUNGON): (a) The work on Sutlej Yamuna
kink Canal was started in 1976 in Haryana
portionand: ' 382in Punjabportion,

i “hebeneficiary States are Haryanaand
Punjab.

(c) No, Sir.

(d) The construction work cameto ahaltin
July 1990 whenthe Chief Engineerand aSuper-
intending Engineer of the Project were killed by
the militants.

(e) The time Schedule for completing the

projectwilldepend up inthe nature and capacity
ofthe new agency/agenciestobe engaged by
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Govemment of Punjab.

(f)Union Governmenthas sofarreleased
Rs. 496 crores forthe SYL Canal, Punjab por-
tion.

Pensionto Participants of Gogl.ibera-
tion Struggle

901. SHRIRAMNAIK: Willthe Minister of
HOME AFFAIRSbe pleasedtostate:

(a)whether‘Hyderabad Special Screening
Committee’ was constituted to scrutinise the
casesofthose who participatedinthe Hyderabad
Liberation Struggle;

(b) if so, the outcomethereof;

(c) whether such other screening commit-
tee have also been constituted for scrutinising
the cases of Freedom Fighters who had difficulty
n procuringthe prescribedtype of evidence;

(d) it so, the outcome thereof’

(e) whetherthe Government propose to
prepare a new proformafor collectinginforma-
tion ingnoring the condition of jail term ;

(f)ifso, the salient feature thereof;

(g) whether the Government propose to
constitute a Committee for scrutinisingthe cases
ofthose who participatedinthe Goa Liberation
Struggle fromoutside Goa Territory;

(h)if so, the details thereof; and

(i) if notthe reasons therefor?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI P. M.
SAYEED): (a)and (b) Yes, Sir. The Commiittee

has so far scrutinised approximately 19, 000
cases.

‘cyand(d)Besides the Hyderabad special
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screening Committee, the Government had
constituted six other Non—official Committees.
These committees considered 13,887 claims.

(e)No, Sir.
(fyDoes notarise.

(9)to(i) No, Sir. The sufferings undergone
by persons inconnectionwith the Goa Libera-
tion Movementhave already been recognised
for the purpose of grant of pension under the
Swatantrata Sainik Samman Pension Scheme.
The Government has notfelt the needfor ap-
pointmentof a separate Committeeto scrutinise
the cases of persons connected with the Goa
Liberation Movement as these cases are pro-
cessed by applying the eligibility norms laid
downinthe Scheme.

Recording of Conversation

902. SHRI K\/. MATHEW :Will the Min-
isterof HOME AFFA!RS be pleasedtostate:

(a) whether the Government propose to
make taping or recording of someone’s volun-
tary conversation without his permission a cog-
nizable offence by legislation; and

(b)ifso, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRIRAJESH
PILOT) : (a) and (b) The Indian Penal Code
(Amendment) Bill, 1378 which was passed by
the Rajya Sabhaon23rdNovember, 1978 sought
toinsert the following provisions in the Indian
PenalCode:

(1) Whoever, knowingthatany arti-
ficialistening orrecording appa-
ratus has been introducedinto or
in the vicinity of any premises
without the knowledge or con-
sentofthepersoniinpossession
of the premises, listens to any
conversation withthe aid of such





